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Central Administratiue Tribunal
Principal Bench, Neu Delhi.

OA-17/96

Neu Delhi this the 26th day of Duly, 1995,

Hon'ble Sh. A.U. Haridasan, l/.C, (o)
Hon*ble Sh, K, Muthukumar, Member(a)

Sh, Sukhbir Singh,
S/o Sh, Khasa Ram,
C/o Sh, Sant Lai Adv/ocate,
C-21(b), Neu Multan Nagar,
Delhi-56. Applicant

(through Sh, Sant Lai, adv/ocate)

versus

1, The Union of India,
through the Secretary,
Ministry of Urban Development,
Nirman Bhauan, Neu Delhi-11,

2, The Director (Admn,),
Directorate of Printing,
B-Uing, Nirman Bhauan,
Neu Delhio

3, The Manager,
Govt, of India Press,
Minto Road, Neu Delhi—1, Respondents

(through Sh, S.M, Arif, adv/ocate)

ORDER^ORAL)
U  delivered byHon«ble Sh, A.U. Haridasan, l/.C,(3)

The applicant uho is uorking as Dunior Trade

Information Officer under the Indian Trade Promotion

Organisation has in this application prayed that the

respondents be directed to grant him pro-rata retire-,

ment/pensionary benefits for the serv/ice rendered by
him under the respondents for the period from 17,6,63

to 10,1,79 uith effect from the due date uith conse

quential benefits of arrears arisen out of pensionary

benefits.

The respondent have filed their reply oppssing
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the prayers made in the applicationo Today uhen the

application came up for hearing, the learned counsel
of the applicant . produced a copy of Office Memorandum

No,4l/l (3)/91—A1 dated 17 "s qc h»/ k * u i.17.5.96 by uhich the respondents
greed to grant pro-rata pensionary benefits as

to a go.srn.ant aarvant on atsorptton in a
Central aotono^ous body under the a.partnsnt of Expan-
«tore 0...^.,.2,02yc,y/se dated. ,6,5,67 read oith
44(8)/£, y/71 dated 19 5 72 A r. ^iy,5.72. M copy of the office

memorandum dt. 17 hc qc ^ '4.17.5.96 IS taken on record. Seeing this ^
lettnr, the learned counsel of the appUopnt states that
the applrcation ™ay nou be disposed of uith a direction
tn the.respondents to the respondents to issue the fpp.ai
order and make auaiiabia f m +-k=.

applicant the cpnsequeitialt nefits. The learned counsel for the respondents also
^  states that the application ™ay be disposed of uith an

sppropriate direction gi„ing tpasonable ti™e for iasuing
the final orders'

In the light of the above dev/slopments of this
case and the submissions made by the learnan

'  learned counsel ofS parties, the application is dispoaad of uith a
«"ection to the respondents to take further action
pn-uent to the office aa^orandu. dt. 17.6,96 of the
Goyern.eht of India, gnactorate of Printing and to ■
pans a Pmai arder gtanting pro-rate pensionary benefits

the appiicant and „ake aoeiiabie to hi™ the cohsa.
quential benefits thereof ..ifh-

fron. the d 1 ^ "'°"'=1sPats of comnunicatien of this order.
There uill be no order as to c^.

(K. Muthu-kumar)
.Saridasan)

V. C. (3 ) ^
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